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Report of the Standing Committee of Agriculfure {Twelfth
Lok Sabha) on Demands for Grants (1999-2000) relating to
the Ministry of Water Resources.

(v) Fifth Report on Action Taken by Government on the
recommendations/observations contained in Twenty-second
Report of the Standing Committee of Agriculture (Twelfth
Lok Sabha) on Demands for Grants (1999-2000) relating to
the Ministry of Food Processing Industries.

Re. KILLING OF DALITS IN KARNATAKA
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SHRI M. VENKAIAH NAIDU (Karnataka) : Mr. Chairman, Sir,
what is unfortunate is that, instead of arresting the accused, the Dalits are
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being arrested. The Dalit families, who are the victims of this incident, are
being arrested and harassed. It is a very serious situation. | request the
Chairman to allow this to be raised in this House. We have given notice of a
Special Mention also.

MR. CHAIRMAN : I have told him that I will give him
...(Interruptions)...

SHRI.M. VENKAIAH NAIDU : Sir, you know that this is . not a
political issue. It is an issue which is very sensitive in nature.

oft MR e SEEa  (IoRe): gferal & o e 2. (sgear)

MR. CHAIRMAN : But the Calling Attention Motion cannot be
removed. Now, it is the turn of Calling Aftention at this time.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU : Sir, I am not objecting to the
Calling Attention Motion. It is also equally important.

MR. CHAIRMAN : [ have told you that you give me a notice, and |
will allow you tomorrow. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : Sir, why not today? It is really
surprising to see the silence from the Congress Party on such an important
issue. This issue is not related either to the B.J.P. or to the Congress. My
point is that the House, which is in Session, should really be concerned about
it, and should take up the issue on a priority basis. We have taken up such
issues which were not of that much importance, and which could have been
avoided. But this is a situation ...(Interruptions)...

SHRIMATI JAYANTHI NATARAJAN (Tamil Nadu) : Sir,
...(Interruptions)...

ft MR R oa@Ed - I far & 53, (=gayr)

SHRI M. VENKAIAH NAIDU : Sir, she is trying to divert the
attention of the House. ...(Interruptions)... That is not the issue. The issue
is that, not only the Dalits were bumnt alive, but they are also being harassed
by the State Government and the Police. That is why we want the House to
take up the issue. ...(/nterruptions)..We have seen that when a similar thing
had happened in Orissa, the Chief Minister was changed. ...(/nterruptions)...
A similar incident had happened in which one man was burnt alive, and the
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Chief Minister was changed in Orissa. But here is a situation where seven
persons including women and children were burnt alive. Sir, what can be
more horrible than this? ... (Interruptions)...

SHRI GURUDAS DAS GUPTA (West Bengal) : I wholeheartedly
support the issue that is being raised, and I expect the Home Minister to make
a statement. | also appeal to the Government to take adequate steps for the
protection of the interests of the Dalits in Karnataka. ...(Interruptions)..

it Irgaslt (reg gREn): WRT & sfaer A onet aw et v aE g8
2. (FEud)...

SHRI M. VENKAIAH NAIDU : Sir, one person was killed in
Orissa and the Chief Minister had to go. ...(Interruptions)... Their families
are being harassed. ...(Interruptions)... My humble request to the Chairman
is that we should take up the issue on a priority basis. This issue should not
be discussed in a partisan manner.

#ft Wg A (ST A29): : 39 W INGS FIT & ¢ a gaf wa
.. (FEuF)...

MR. CHAIRMAN : Leader of the Opposition.

THE LEADER OF THE OPPOSITION (DR. MANMOHAN
SINGH): Mr. Chairman, Sir, we share the concern. ...(Interruptions)...

We share the great anguish and concern of the hon. Members on this
ghastly incident. We are second to none in saying that every effective
measure must be taken to stop the atrocities on Dalits and other oppressed
sections .of our community. [ understand that the hon. Chief Minister of
Karnataka has gone to the place. If the House would like to discuss this, we
have no objection to this matter being discussed if the rules permit it.
.(lnterruptions)...

We have also no objection to the hon. Home Minister making a
statement. All of us are interested that these ghastly incidents should never
recur ...(Interruptions)...

A W W : I = A B SgEfy T R 1L (aaua) e
3R | g 4 9 B .(S|dr). ..

SHRI GURUDAS DAS GUPTA: Sir, I suggest
...{Interruptions)...
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| request the hon. Home Minister to make a statement today at an
appropriate time, and, on the basis of the statement, we can discuss the issue
as has been asked for by all of us. ...(/nterruptions)...

st g WMe: 9 a9 gl sy |, () ... sfad )
seaTaR gon ¥, =at @ & Wil | (Srewn) . '

SHRI GURUDAS DASGUPTA : 1 am suggesting: let the Leader
of the House agree to request the hon. Home Minister to make a statement.
..(Interruptions)...

SHRI M. VENKAIAH NAIDU: It has to be discussed in
Parliament. I appeal to you, Sir, to understand the mood of the House. Let us
discuss this issue ... (Interruptions) ...

SHRI GURUDAS DAS GUPTA: Let the Leader of the House say
when the Home Minister will be in a position to make a statement on this.

st ¥ AEw 39 W o g I ' @) gt B § A S3rer arewn
Bnml .. (HauH) ... 38 U] /AT Rl & Ot ek 9 B a9d Aabdl
2. .(=maam) . .

SHRI M. VENKAIAH NAIDU: Let us discuss the issue
-..(Interruptions). ..

st g AT R wed @ 3 7 ¥ 5 39w gat s dR
. (=aaE) ... 9dt & R W Tl wREd | L (EayE)...

S rEgst ;- ggd "ol ¥ AR SEw g1 wfdd,  I9er aha I
ifEd |, ..(maur) ...

SHRIMATI JAYANTHI NATARAJAN: Everybody is agreed.
Why are you shouting? ...(Interruptions)...

The Press has already noted it. Don't worry. ...(Interruptions)...

Everybody is agreeing. Why are you shouting?
...(Interruptions)...

N N WgA : AW agERY D IR A HY ¥ & AN
..(agE) .

MR. CHAIRMAN: The Leader of the Opposition and others have
given their suggestions. ...(Interruptions)...
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One suggestion is that the Home Minister should make a statement
and then we will have a discussion on it. The other is that we should have a
discussion, and then the Home Minister will reply to it. T would like to know
the view of the Leader of the House.

THE LEADER OF THE HOUSE (SHRI JASWANT SINGH): It is
entirely possible that the Home Minister will come to the House with the facts
of the matter. He will also obtain from the State Government concerned the
information on what action it has taken, what action it has not taken and why -
the incident took place. Some kind of a preliminary report has to come from
the State Government before the House can be seized of the matter. There
has to be a statement from the Union Home Minister. The Government will
act as per your direction. ...(Interruptions)...

MR. CHAIRMAN: You decide about it. You talk to the Home
Minister. If he makes a statement here, we will discuss about it.
_ ...{Interruptions)...

SHRI M. VENKAIAH NAIDU: Let the Home Minister make a
statement. ... (Interruptions)...

ft am W : Ny S, W Sga B9 &, 99t AE @ et
..(emaur) ... Tal WR1EA | 9HE A€ R SR HHY ' @) gt | qud gl
IR H AR T o= A W R IWH gIg gurEHA off oo I
FHd .. (FaUH) ...

SHRI GURUDAS DAS GUPTA: May I suggest
...{Interruptions)...

Just one minute: Y& A7e g oA .. .(=gaaH). ..

Sir, I am suggesting to you to fix the time. Let us fix the time.
..(Interruptions)...

M =T HgT: W Tl Tl RO & Jorf), gwa o
...(cmau) 9wa wEl &, Tt gee & TRy .. (uEee) ..

M FEM W[ TH AT gE AR wm odr & |oe
2l..(zauM) ...

M Rx Agw: § 7 w7 @ § | § anust @ ww @ g & o
TEd g anfed
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SHRI GURUDAS DAS GUPTA: Sir, my suggestion is let us fix up
the time.

ft = Wew: Tat ved B =R L (smEem) .

SHRI GURUDAS DAS GUPTA: Sir, | suggest that you specifically
mention the time when we should have a discussion .on this.

s A WEF © R T WOR A DRI AR F W FHH agd o)
8 St iR R at Prde & el w58 & L ). ..

SHRI GURUDAS DAS GUPTA: Let us have a discussion at 3'0
clock.

SHRI PRANAB MUKHERJEE (West Bengal): On what basis can
the discussion be there?

SHRI GURUDAS DAS GUPTA: On the basis of the Government's
statement. Let the Government make a statement at 3 o' clock. .. ST

g9RT |9gad  Sir, you direct the Government to make a statement at 3
o'clock.

MR AET T AR F AT AT R A &, Gea & dar 4
g7 Y f 21w sy ¥ T L (maum) ==t 8 Wi S 918 T HA
i e W & A ar o Y FE &) FE < ) ;P 39 W ==t & I
afeT .. .(=Een_)

MR. CHAIRMAN: I would like to know at what time can the
Home Minister make a statement.

SHRI PRANAB MUKHERIJEE: 1 think what the Leader of the
House has stated shouid be the position. Let him consult the Home Minister
to ascertain whether the Home Minister will be in a position to make a
statement right now. And if the Home Minister wants to make a statement
(Intrerruptions) Please, there is no difference on these matters. If the Home
Minister says that he is in a position to make a statement, you can call the
Leaders of all th. _uuii~al parties for a discussion in your Chamber to find
out in what modality we can have a discussion. ...(Interruptions)... 1f you
want to disturb the House, 1 have no objection. You can go on doing that. It
is your business and we will be too happy. ...(Interruptions)... Carrﬂ on.

166



{14 March, 2000] RAJYA SABHA

ot =% Wi - T g 9 § L ()
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.. (=)

SHRI M. VENKAIAH NAIDU: Sir, my purpose of raising the issue
is very simple. I request the other side also to understand that. Seven or eight

Dalits, including women and children have been burnt alive. The Parliament
should express its concern on that. ...(Interruptions)... What is this?

SHRIMATI JAYANTHI NATARAJAN: We agree with you.

SHRI M. VENKAIAH NAIDU: Sir, my point is after all it will be
State Government which will be ultimately taking action. I am not going into
that. If there is to be an inquiry, it can be done, but Parliament should show
that it is very much concerned and agitated at the horrible situation, which has
been reported in the papers. It was not a clash. It was a brutal act committed
by some people. They set fire to their huts and seven or eight Dalits,
including women and children, have been burnt alive. That being the case,
Sir, you have seen umpteen cases in Parliament where such issues have come
up in the House and they were discussed. My interest is to see that the House
expresses a unanimous view on this and expresses its anguish, so that a
correct message goes. It is not a political issue, but a social problem. [ am
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happy that the Leader of the Opposition has said: “Yes, have a discussion in
whatever way it is.” ‘My point is instead of allowing other issues to be taken
up now, let us take up this issue and have a discussion. In the mean while a
message should go to the Home Minister to collect the information from the
Karnataka Government and also find out what action is being taken by the
Kamataka Government.

MR. CHAIRMAN: One minute, please. ...(Interruptions)... Please,
please, the question here is, it is a very sensitive matter. The most
downtrodden community of the country has suffered. The House seems to be
unanimous on this. There are methods of showing the concern, the unanimous
concern of the House. One is by a Short Duration Discussion ; and the other
is every Member can speak. But, here again if we want to regulate and show
the consensus of the House, then, how is it to be done? If we agree that one
Member from each political party can express his concern, whatever he has to
say, then, it will mean the concern of the whole House. There shouid be only
one Member from each political party.

SHRI PRANAB MUKHERIJEE : If you say like that, then, it is
difficult for me.

MR. CHAIRMAN : | have made a suggestion. I am only trying to
find out a consensus as to how it could be done in the shortest possible way.

SHRI PRANAB MUKHERJEE : My point is, whatever you say in
the House becomes the final modality of discussion. That is why I have
suggested. 1 have no problem if we have a discussion immediately. But a
modality has to be worked out. It can be under Rule 176 or Rule 180 or in
whatever form.

MR. CHAIRMAN : That is what I am suggesting,

SHRI PRANAB MUKHERIJEE : Please call some of us to your
Chamber. In the meantime, the House can transact the other business. We will
decide in your Chamber in which form it can be discussed. We have no
problem in having a discussion either under Rule 176 or under Rule 180 or
even under a substantive motion, under Rule 170. But let that be discussed
because we have had procedural wrangles for days together in these two
areas, Rule 170 and Rule 176. Under this, the Leader of the House has to
indicate the time. That has been the position. You can do it under Rule 180.
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You can admit a Calling Attention Motion. Right now you can admit it for a
discussion. But the Members must give notice of a Calling Attention
Motion. Therefore, my submission to you would be. you can call some of the
leaders. Everyone would like to have a discussion on this matter. There are no
two opinions on this. | entirely agree with Mr. Venkaiah Naidu that if this
House can express its concern over the ghastly incident which has taken
place, then, it will have a salutary effect. But please decide about the modality
of the discussion. If'you just say here that from each party, we will have onc
speaker, then, a party having two Members will have one speaker and a party
having 60 Members also will have one speaker. Then, that will be .a little
difficult. That is my submission.

SHRI M. VENKAIAHA NAIDU : Mr. Chairman, Sir, there is no
division on this issue. The issue is, Members want to express their views; and
the House, collectively reflecting the views of the nation, sending a message
across to the people. If further action is needed, then, the Government of
India can intervene. There is a request from some people, some organisations,
for a CBI enquiry. Can it be done? What should be done to get a CBI enquiry
ordered? All these things have to be discussed. We have already given a
notice. It is not that suddenly we have raised it and we want to disrupt the
House and doesn't want other issues to be taken up. The Calling Attention
Motion which is being raised by Shri Gurudas Das Gupta is also equally
important. I am not denying that.

MR. CHAIRMAN: Let us understand that a Calling Attention
Motion has been admitted. 1 had called him. He has raised the issue. In the
meantime, he said, "l want one minute.” It is very sensitive matter.
Everybody is concerned, deeply concerned. We have to find out the modus
operandi as to how it can be unanimously done without any differences. The
question is in process. 1 would like all of you to come to some common
process so that at least we do not fight on the process.

ot un. I g - Fw @ 170 & Fard @ TE |

At wumafy - W9 FES & el g R DR, T FEd AW A
Fvd, g7 HRd, Tgd W S| 8 fifRer @ 9 v 9 99 ® ttﬂaﬁ
W W # o B9 g | g g arn |

SHRI SHANKAR ROY CHOWDHURY (West Bengal) : Sir, of
course, | agree with the House that a discussion should be held on this ghastly
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incident. But the only thing 1 would like to know is how many such
discussions were held when similar atrocities were committed in Bihar, when
Hindus were killed in Jammu and Kashmir, when people were Killed in
Nagaland, when we have atrocities in Tripura daily. I fully agree that these
are all atrocities. Is it going to be the rule that we should have a Calling
Atgtention Motion every time we have atrocities of this type. Unfortunately,
our courtry has surfeit of such atrocities every day. Thank you.

SHRI T.N. CHATURVEDI (Uttar Pradesh) : Sir, killing of people,
women and children belonging to the Scheduled Castes and Scheduled
Tribes is altogether different. The hon. Member has to realise the gravity of
the situation. It is different. That is why, a number of times, discussions have
taken place in this House. During the last about seven years of which I am
aware of.

MR. CHAIRMAN: | want to know from the Leader of the House as
to how to go about it so fhat we can have a method of agreeing to discuss
unanimously and express our views.

SHR! JASWANT SINGH: Considering the views expressed by the
hon. Members and considering the semsitivity of the issue, 1 do not think that
the House wants to get involved in a procedural wrangle. The issue is not of
which particular rule of the Rules of Procedure and Conduct of Business you
will take up this under. There are really two proposals. One is that the Union
Home Minister comes here and he obtains, before coming here, from the
State Government, information. It is essentially the responsibility of the State
concerned to maintain law and order. Let that issue not be confused. The
issue itself is larger. But the responsibility is of the State concerned. What the
Union Home Minister can do is to obtain from the State the information that
is available to make a statement on the basis of the information that is in his
possession and the hon. Members can seek clarifications on it. That is one
way to do it. | am agreeable to that. The other is--what you have suggested,
Mr. Chairman--that one Member from each of the parties concerned gives
voice to his concern, whatever suggestions he wishes to give can be given;
and then they all be compiled and the Home Ministry can take action on
them, I am agreeable to that also. [ do believe, Sir, that this is an issue that
does not warrant getting entrapped in procedural wrangles. And, I will abide
by whatever you decide in this matter.

MR. CHAIRMAN: I would like to tell Mr. Roy Choudhury.
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Parliament has always been concerned about the conditions of or anything
that happens to the minorities or the Scheduled Castes and women. Let me
tell you that. So, the concern can be expressed. If something happens more
often, then we have to do something. We do express our views. And
Parliament's concern is a very healthy situation, a very healthy thing, which
shows that the country is one on whatever happens to the minorities or the
Scheduled Castes or the weaker sections. So, we can express these things.
...(Interruptions)... Let him understand. ] am only felling him. The question
is only of the modalities. There are two. One is, if you want to merely
express your views and do not want to hear anything from the Govermment,
that is a different fhing. [f you want to hear from the Government, the right
course, as suggested, is that we ask the Home Minister, get a time from him,
maybe this afternoon, and if something can happen, he can get the
information and then he makes a statement. Members can seek clarifications.
And all the proceedings can be sent 1o the State Government.

SHRI B.P. SINGHAL (Uttar Pradesh): Sir, one person speaking
from each party is a very nice ruling you had given. That could take place
and then later on... (Interruptions).. the issue is important enough to warrant
the Home Minister's statement later on at any point of time.

MR. CHAIRMAN: No. Even after the Home Minister makes a
statement, there will be clarifications. 1t will be duplication of the same thing.
At that time, the Chair can allow a Member from each party to seek
clarifications.

AN wa g day . gaefy o, 7@ e wW B gH-te adt &
TH-UF AR ol gar Ay |

it waafa : AfFT gEd B Afey bt egw I @Ry | ey A
& oo, ar aroT 5w aws ? ofteR i g E19W 99 9 U o & g% 59 o
IRl N T &, 99 D 9] ...

Let a Member from each party seek clarifications. If he has to say
anything, he can say. Then, the whole thing can be sent to the State
Government. ...(InterFuptions).... 1 think the best way would be, we ask the
Leader of the House to find out the time when the Home Minister can come.
Can it be around 3 o'clock? I do not know what his business is in the Lok
Sabha. At 3 o'clock or so, the Home Minister can come. In the meanwhile, he
can collect the information. It will be an informed debate. And then we can
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go about it. The question is, I do not know what his engagement in the Lok
Sabha is.

SHRI JASWANT SINGH: | will communicate this to the Union
Home Minister. In fact, if you can give me a little flexibility, it can be
between 3 and 4.30 P.M. There are other issues which can be taken up.
Between 3 and 4.30 P.M., we will have a statement from the Home Minister,
after he has obtained whatever information he can from the Government of
Karnataka. He will come with whatever information he is able to obtain from
the Government of Karnataka, and certainly, the hon. Members can seek
clarifications.

SHRI B.P. SINGHAL: Sir, you have given your ruling. But when the

king has died just now, I can postpone my mourning till tomorrow! It is just
like that.

MR. CHAIRMAN: As a matter of fact, hon. Members the concern
has been shown by all sections of the House even just now and the concern
must have reached Bangalore through the wire. There is no doubt about it.
When the Leader of the House and the Leader of the Opposition speak, all
parties speak, and it means the concern of the House. Procedurally, we can
express much better. Now, the right of the Member to raise a Calling
Attention Motion should also be allowed. During the whole Session, we
could not have many. Shri Gurudas Das Gupta.

CALLING ATTENTION TO MATTER OF URGENT PUBLIC
IMPORTANCE

Situation arising out of mounting non-performing assets of banks

SHRI GURUDAS DAS GUPTA (West Bengal): Sir, through this
Calling Attention Notice, I call the attention of the hon. Minister of Finance
to the situation arising out of the mounting non-performing assets (NPAs) of
many of the public sector banks and the need for urgent steps for restoration
of the health of such banks.

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): Mr.
Chairman, Sir, asset classification and income recognition norms were
initially —applied to banking sector in 1992 and banks started asset
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